. BEFOURE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEJ BOMBAY « 400 614.

Shpi Kismatram Kedéram ~ in OJk. No,219/86 - .. Applicant
Vs

1. The Divisional Railuay Managar,
Central Railuay, :
BoﬂbaYO 3 _ . .o

Shgi Bhaguwan Kedar Pasauan in D.A.No.220/86 e+ Applicant
' V/s . _

y ’ 1. The Union of India

~ Through the General ﬂanagar,
Central Railuay,
Bombay.

Respondent

2. The Divisional Railusy Manager,
Central Railu~ny,Bombay

3, Divisional Electrical Engineer (TD)
Central Railuay,
Kurla,Bombay., _ ~~ «s Respondents

% v Shri Ganeéh Haricharanfam' in 0.A.Ng,.224/86 .o Rpplicant
V/s '
1. The Union of India, Through the
General Manager, Central Railuay,
Bombay.

2, The Divisional Railuay Manager,
Central Railuay, Bombay

3, The Divisional Electrical Eng;nsar(TD).
Central Railuway,
Kurla, Bombay ' ' .« Respondents

Shri Mukhdeo Basgit | in Uo“o“D;Zd?/BG © es Applicant
4 U s : .
g 1. Union of India,
through the General Manager,
D Central Railway,Bombay
: 2, The Divisional Railuay Manager,
Central Railuay,Bombay
& 3., Inspectur of uWorks,
‘{ Wadibunder, Central Railuay,
Bombay . : «+ Respondents
* - Shri Sureshram Govindrem in 0.A.No.253/86 .. Applicant
- w/s :
1. Union of India through

tha General Manager,
Central Railuay, Bombay.

2, The Divisional Railuay Manager,
Central Railuzy, Bombay

3. Inspector of Jorks,
Wadibundepr, Central Railuay.
Bombay., A _ o o+ Raspondents
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Coram: Hon'bls Member {J) MBAujumdsr
. Hon'ble Membsr (A) J.G.Rajadhysksha
'TribUhél's Urder {(Per J.G.Rajadhyaksha} Onted 5-12-1306

This is 2 common order in a2ll the five cases. Tha_

applicéﬁts in all the five cases ars present. lir.D.V.Lohokare s

is pressent on behalf of the Raspondants; Advocate for the ;;yﬁ%
BRI ~ applicants is-not present today nor is the /Advocate of the o
‘ - Respondentse. Thercfore, both need time for presenting their f'

casas. We are inclined to grant time as requested. In order o0
. ‘to ansble us to understand the matter better and finalise i,
ﬁj we nNeed the Follouing documanﬁs in sach ca2se to bo sroduced
by the Rssgonaents.

1) Hou the card or cards wers detacted os being
. bogus or faked? : .
'”i) show cause notices issued to ths applicants., H
3) Reoly of the applicunt

4) Final Terminstion Order, if any.

5) Proof of service of termination order om tha
applicant,. ‘ _

6) Rules regarding employment of casual labourers
(Railuay Board's ordar, if any.)

'7) Orders relating to issue of cards.

8) Samples of genuine card for comparison with bogus
card, . S |

9) Specimen signaturzs uf the card issuing

: suthorities, e

"t The Respondents hove not filed their repl‘es in all

these Five casss. Ue dipect them to file repliess by 7.1.1987.

¢ We also direct them to produce documents listed above for tha

: 'perusal of the Tribunal.

i_‘»ﬁ;g ‘;’ : Directicn regcrdlng further date of haaring will be

given on 7.1.1987. #Adjourn to 7.1.1987 for reply and productiun

of documents and Fur erbctlﬂn regardlng date of hearing. '

f¥rQ¥" '
(M.B JMUILMCAR) o
Member (3) : -4

(J.G.RAJADHY KEHA ) i
Member (A) . ;j




